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Learned counsel appearing for the Forest Department states
that they have no incurring about the facts of the present case
and they do not even have a file of the present case with them.

It is a very shocking state of affairs, more so, as the writ

petition is pending since 2020 and time and again directions have
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been issued by the Court. The insensitiveness being shown by the
Forest Department and its officers and counsels is deprecated.
We direct the Chief Conservator of Forest under whom the

TR Hathi Gaon jurisdiction lies to remain present before this Court
/ol s %

fj’h L-:‘e;:'xalong with the details relating to Hathi Gaon and steps being
fft’.'t ? :-,
\ 2 P\ }taken for the welfare of the domesticated elephants.
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ooy~ et List this case again on 23.07.2026.
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